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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 19/2026/EZ

.
J % In The Matter of :
\\ \:\\
SK. NAZRUL ISLAMN ™ Yy Ankur Sharma

Area Xolkata ! .
Rega. Aa. 447118 ;’ 5; ...... Applicant
ExpiyDate  /¢cn)’ -Versus-
150020 /o,
: /.»’ State of West Bengal & Ors.
4
............. Respondents.

COUNTER AFFIDAVIT ON BEHALF OF DHIREN GHOSH,
RESPONDENT NUMBER 14.

I, Sri Dhiren Ghosh, son of Late Molinda Ghosh, aged about 72
years, by faith- Hindu, by Occupation- Business, residing at Dightor,
P.O- Saltora, District- Bankura, Pin- 722158, do hereby solemnly

affirm and state as follows:-

1. That I am the respondent no. 14 in the instant original
application and as such I am well acquainted with the facts and
circumstances of the instant original application and competent to

sign and swear this affidavit.

2. That I have been advised to deal with relevant paragraphs
of the application which appears to be material and relevant for

proper adjudication of the instant case and the paragraphs
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and/or portion of the paragraphs which are not specifically a :

be deemed to have been denied by me.

3 With regard to the statements made in paragraphs 1, 2, 3, 4 of
the said original application, | say those are matters of record and
anything contrary to the records I deny and dispute each and every

statements/allegations.

4. That with regard to the statements made in paragraph 5 of the
said application I say those are matters of record and anything
contrary to the records 1 deny and dispute each and every
statements/allegations. It is specifically denied that in absence of
Environmental Clearance no mining operations are carried out by the

answering respondent over the plot in question.

9. That with regard to the statements made in paragraph 6 of the
said application I say those are matters of record and anything
contrary to the records I deny and dispute each and every
statements/allegations. It is specifically denied that respondent no. 14

is not responsible for any impugned illegal mining activities.

6. That with regard to the statements made in paragraphs 7, 8, 9
of the said application I deny and dispute each and every statements
and/or allegations made therein. It is stated that when no mining
activities at all exist therefore question of depletion of natural
resources and destruction of minerals does not arise and as such
applicant has no locus standi to present the instant original

application for the interest of environment. It is denied that the
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applicant has any bonafide approach to move this Hon’ble
and state that applicant failed to produce documented violations to
the alleged illegal mining in question. It is further denied that question
of any illegal extraction and /or any illicit, unlicensed explosive used
for blasting for the purpose of mining does not arise, as the answering

respondent is not engaged to any mining operation as alleged.

7. That with regard to the statements made in paragraphs 10, 11,
12 of the said application I deny and dispute each and every
statements and/or allegations made therein. It is denied that the
present original application does not raises any substantial questions
relating to violation of Schedule 1 under National Green Tribunal Act,
2010 including Environment (Protection) Act, 1986, Water Act, 1974
and Air Act, 1981 and EIA Notification, 2006. It is denied that instant
matter not raises grave issues of systemic failures and stated that no
mining activity undertaken in absence of environmental clearance. It
is denied that no large scale illegal open cast mining of black stone is
carried out by the respondent no. 14 at Plot no. 807, Mouza-
Shyampur, P.S- Saltora, District- Bankura. It is denied that any no
mining activity carried out over the said plot which causes serious

environmental and safety hazards.

8. It is stated that the respondent no. 14, Dhiren Ghosh, Manik
Maji, Akal Maji, Gopal Maji, Sarad Maji, Buddhadeb Maji are the joint
owners in respect of Dag no. 807, J.L. no. 112, Mouza- Shyampur,
P.S- Saltora, District- Bankura.

Copy of the Record of Rights are annexed hereto and marked
with the letter ‘R-1’ to this affidavit.
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9. It is stated that vide Notification dated 22.11.2022
668/CI/O/MIN/GEN-MISS/17 /2022 the Secretary to the department
of Industries, Commerce & Enterprise, Mines Branch pleased to invite
applications from Raiyat owning land who can apply for mining lease
after following all statutory environmental guidelines. Accordingly the
respondent no. 14 duly applied for License cum mining lease for
minor minerals on private land on 12.01.2023 for total area
measuring 1.290 hectare situated at Dag no. 807, J.L. no. 112,
Mouza- Shyampur, P.S- Saltora, District- Bankura.

Copy of the said Notification dated 22.11.2022 and application

are annexed hereto and marked with the letter ‘R-2’ to this affidavit.

10. That after considering all policy and after scrutinizing the
application of the applicant, the ADM and DLLRO has recommended
the application of the applicant and pleased to grant Letter of Intent
(LOI) in favour of the respondent no. 14 vide LOI dated 10.03.2023.

Copy of the said Letter of Intent dated 10.03.2023 is annexed
hereto and marked with the letter ‘R-3’ to this affidavit.

11. That with regard to the statements made in paragraphs 13, 14,
15 of the said application I deny and dispute each and every
allegations made therein. It is stated that vide Memo dated 30tk
November, 2023 the Senior Geologist, Dte. of Mines & Minerals
approved G-2 Level Geological report of the applicant being the
answering respondent herein and Vide Memo dated 08®%™ May, 2025
the Mining Officer-in-Charge approved the Mine plan considering all
the aspects. Accordingly the answering respondent submitted Draft

EIA report prepared by NABET accredited agency and after examining
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the Mine plan which has been submitted by the applicant, thé
Environment Impact Assessment Authority decided to grant Terms of
Reference to the proposal of respondent no. 14 herein dated
290.08.2025 in accordance with the Environment Impact Assessment
Notification, 2006 & further Amendments thereto and after accepting
the recommendations of the State Expert Appraisal Committee
(SEAC).

12. That with regard to the statements made in paragraphs 16, 17
of the said application I deny and dispute each and every allegations
made therein. It is denied that in violation of any statutory mandate
Terms of Reference issued in favour of the respondent no. 14. It is
denied that no mining activities are being carried by the answering
respondent without obtaining environmental clearance. It is denied
that project proponent blew the safety barriers with explosives for
carrying illegal mining and question of using any explosives does not
arise. It is denied that project proponent not commenced any mining

activities without obtaining approval from DGMS.

It is stated that project proponent never stated in the mine plan
that any mining activities has been undergone at the instance of
answering respondent. That the excavation which has been reported
in the mine plan are not extracted by the project proponent. It is
matter of record that at all material time illegal mining often carried
out by local antisocial elements and organized criminal mafias which
caused severe environmental destruction. The coal mafias and
criminal syndicates had illegally extracted from the plot in question as

well as from neighbor plots. It is stated that after strict vigilance of
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and after notification dated 22.11.2022 issued by the Secretary to the
department of Industries, Commerce & Enterprise, Mines Branch, the
answering respondent came forward to obtain mining lease after
following all statutory environmental guidelines at Dag no. 807, J.L.

no. 112, Mouza- Shyampur, P.S- Saltora, District- Bankura.

13. That with regard to the statements made in paragraph 18 of the
said application 1 say those are matters of record and anything
contrary to the records I deny and dispute each and every

statements/allegations.

14. That with regard to the statements made in paragraphs 19, 20
of the said application I deny and dispute each and every allegations
made therein. It is stated that in terms of query raised in the meeting
of the SEAC , the project proponent being the answering respondent
duly replied to the queries and after considering the detailed reply of
the answering respondent SEAC duly proceeded with the application
of the respondent no. 14 after having found no environmental

violation.

15. That with regard to the statements made in paragraphs 21, 22
of the said application I deny and dispute each and every allegations
made therein. It is stated that the complaint lodged by the applicant
was/is baseless and without support of any documentary evidence
that the project proponent and/or respondent no. 14 have illegally
made any extraction over the plot in question. It is stated that in

receipt of the false, fabricated complaint lodged by the applicant
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forwarded the said complaint before the District Magistrate, Bankura
and Superintendent of Police, Bankura for an enquiry and after
making thorough investigation the local officials found that the alleged
complaint against the réspondent no. 14 is baseless and has no legs

to stand upon.

16. That with regard to the statements made in paragraphs 23 to 28
of the said application I deny and dispute each and every allegations
made therein which are contrary to the records. It is stated that the
applicant can substantiate his claim of correspondence made between
the applicant and senior police officer of Bankura District. It is
further denied that any blasting operations continued clandestinely
during the night hours which the applicant recorded on 11.12.2025.
That at the cost of repeating it is denied that since purchase of land
the project proponent never excavated over the said plot since

purchase of land in the year 2010.

17. That with regard to the statements made in paragraphs 29 to 35
of the said application I deny and dispute each and every allegations
made therein which are contrary to the records. It is denied that the
answering respondent subjected any mechanized open cast mining of
black stone without obtaining environmental clearance. The
respondent no. 14 never excavated black stone since purchase of plot
of land. It is denied that the answering respondent caused mining
activity without compliance of environmental norms and safety
regulations. It is stated that prior to obtaining of Environmental
clearance project proponent caused any mining activities. No mining

activities has been carried out at the instance of answering
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respondent in disregard of statutory framework governing
environmental protection. That no blasting at the stone querry was
ever took place at the instance of the answering respondent. It is
stated that project propbnent not admitted in the uploaded documents
that mining of black stone has been done at the instance of
respondent no. 14. It is stated that none of statements made in the
paribesh portal does not make admission that the project proponent

have undergone mining activities.

18. That with regard to the statements made in paragraphs 36 to 43
of the said application | deny and dispute each and every allegations
made therein which are contrary to the records. It is stated that due
to illegal excavation of stones by the coal mafias in the locality for a
long span of period there are exposed cut rock faces and for a prolong
period of stoppage of illegal excavation waters were logged in the
mines. That for preparation mine plan the project proponent logged
out the water and after being satisfied reply submitted by the project
proponent as to the queries raised in 78™ meeting of SEAC, the State
Environment Impact Assessment Authority (SEIAA) processed the
application for grant of Terms of Reference (ToR). It is denied that
project proponent blown up benches using explosives. It is further
denied that blasting has been a continuous routine of the mining

operation of the project proponent/respondent no. 14.

19. That with regard to the statements made in paragraphs 44 to 58
of the said application I deny and dispute each and every allegations
made therein which are contrary to the records. It is denied that any

illegal explosion took place in the locality of plot in question in the
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instant application. That the incident alleged in the O;m ’
application in different areas of Saltora for which NIA investigation is
under process which has no relevancy to the plot in question of the
project proponent as it will be evident no illegal mining in the land of
answering respondent took place for more than ten years after serious
protest of local residents against coal mafias. Moreover such illegal
blasting is the evidence that illegal mining operations took place in
different areas under the District of Bankura by active participation of
coal mafias and the project proponent being a law abiding citizen want
to excavate black stone in lawful manner after obtaining proper
permission from the authorities. It is stated that to stop illegal mining
and to protect the environment as well as to restrain illegal activity
causing serious public safety, the answering respondent applied for

obtaining mining license.

It is further denied that there exists any imminent risk of
collapse of mine walls into the adjoining water body and destruction of
aquatic ecology. It is denied that in absence of Environmental
clearance and without consent of Pollution Control Board any mining
operation took place at the instance of respondent no. 14. It is further
reiterated that no illegal extraction of black stone has been made by
the answering respondent which causes loss of royalty to the state
government and as such the answering respondent is not responsible
for payment of cost of environmental compensation. That if any illegal
extraction were ever made at the behest of answering respondent in
that event the state agencies would have prosecuted the respondent

no. 14 for committing of such offence. There is no such instance
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and/or documentary evidence that any illegal extraction over the plot

in question is done by the answering respondent herein.

20. It is submitted that after considering all aspects the SEIAA
issued grant of Terms of Reference dated 29.08.2025 in favour of the
respondent no. 14. It is further submitted that any challenge relating
to Terms of Reference be made within 90 days from the date of
issuance of grant of ToR and in the instant case the applicant
challenged the validity of Terms of Reference after lapse of period of
limitation and therefore the applicant is restrained from making such

challenge beyond period of limitation.

21. That with regard to the statements made in paragraphs 59 to 71
of the said application I deny and dispute each and every allegations
made therein which are contrary to the records. It is denied that
applicant found any fresh evidence of blasting and continuation of
illegal mining. It is stated that on the basis of complaint lodged by the
applicant SEAC sought for queries from the project proponent and
upon consideration of reply submitted by the project proponent the
SEIAA allowed the application of the respondent no. 14 herein.
Thereafter a public hearing was also held on 31.12.2025 at 12.00 PM
in presence of ADMLR& DLLRO, Bankura, Block Development Officer,
Saltora, Bankura, EIM Cell of WBPCB, Sabhapati, Saltora Gram
Panchayat, Saha Sabhapati, Saltora Gram Panchayat.

Copy of the said Public hearing for the proposed Stone mining of
Dhiren Ghosh, respondent no. 14 is annexed hereto and marked with

the letter ‘R-4’ to this affidavit.
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22. That with regard to the statements made in paragraphs 72 to 87
of the said application I deny and dispute each and every allegations
made therein which are contrary to the records. It is stated that the
statements made in the instant paragraphs are made by the applicant
at the cost of repetition of similar earlier statements which have
already been stated by the applicant and the answering respondent
duly replied to the same in the instant affidavit and therefore the
instant respondent repeat and reiterate earlier statements made in the
instant affidavit and also denies statements which are contrary to the

records.

23. With regards to the Grounds and prayers as stated in the said
original application 1 say that save and except those grounds having

support of law are frivolous and the prayers are liable to be rejected.

24. It is further submitted that in facts and circumstances of the
case the Hon’ble National Green Tribunal be pleased to dismiss the
instant original application being devoid of any merit and filed with
the personal and malafide intention and not for the protection of

environment.

25. That the statements made in paragraphs 1 to 19, 21 to 23 are

true to my knowledge and rest are my respectful submission.

Identified by me : DEPONENT

it R

Advocate
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VERIFICATION:

I, Sri Dhiren Ghosh, son of Late Molinda Ghosh, the Deponent within
named, do hereby verify and declare that the statements made in the
aforesaid paragraphs are true and correct to the best of my
knowledge and information and | believe that nothing material has

been concealed there from.

([ ao
Verified at Kolkata on “the ‘39.. day of March, 2026.

. )
Identified by me Deponent

oo A oo

Advocate

SuiCMaly Aildl HEd and
Declared before me on the

ok, Nazrul Islam
Notary,Gevt. of W.B

Govt. No. 447/19
City Civil Court, Calcutt
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District- Bankura Khatian No. 349/1 [0104112]
Mouza- Shyampur J.L.no. 112 P.S- Saltora
(1) Revenue- 0.00 Rs.
(2) Land Area (Acre)- 0.9600 Acre  (3) Total Dag no. 1

(4) Details of holder (5) Right | (6) Remarks
Name- Dhiren Ghosh Rayat
Father- Malind Ghosh
Address- Own
(7) Details of Land
Dag no. Classification Remarks Total area Area of Area of

of Dag Land Land
(Acre) holder Holder

807 Danga 3.1900 0.3009 0.96 Acre

Total Dag no. 1
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District- Bankura Khatian No. 610/1 [0104112]
Mouza- Shyampur J.L.no. 112 P.S- Saltora
(1) Revenue- 0.00 Rs.
2) Land Area (Acre)- 0.5000 Acre  (3) Total Dagno. 1

(4) Details of holder (5) Right | (6) Remarks
Name- Manik Maji Rayat
Father- Gopal Maji
Address- Own
(7) Details of Land
Dagno. | Classification | Remarks | Total area Area of Area of

of Dag Land Land
(Acre) holder Holder

807 Danga 3.1900 0.1567 0.50 Acre

Total Dag no. 1
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District- Bankura

Mouza- Shyampur
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J.L.no. 112

(1) Revenue- 0.00 Rs.

(2) Land Area (Acre)- 0.1300 Acre

P.S- Saltora

(3) Total Dag no. 1

Khatian No. 63/1 [0104112]

(4) Details of holder (5) Right | (6) Remarks
Name- Akal Maji Rayat
Father- Gopal Maji
Address- Own
(7) Details of Land
Dag no. | Classification | Remarks | Total area Area of Area of

of Dag Land Land
(Acre) holder Holder

807 Danga 3.1900 0.0407 0.13 Acre

Total Dag no. 1
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District- Bankura Khatian No. 183/1 [0104112]
Mouza- Shyampur J:L.no. 112 P.S- Saltora

(1) Revenue- 0.00 Rs.
(2) Land Area (Acre)- 0.3300 Acre  (3) Total Dagno. 1

(4) Details of holder (5) Right | (6) Remarks
Name- Gopal Maji Rayat
Father- Ratan Maji
Address- Own
(7) Details of Land
Dag no. | Classification | Remarks | Total area Area of Area of

of Dag Land Land
(Acre) holder Holder

807 Danga 3.1900 0.1034 0.33 Acre

Total Dag no. 1
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District- Bankura Khatian No. 1187  [0104112]
Mouza- Shyampur ; . no. 112 P.S- Saltora

(1) Revenue- 0.00 Rs.
(2) Land Area (Acre)- 0.6300 Acre  (3) Total Dag no. 1

(4) Details of holder (5) Right | (6) Remarks
Name- Sarad Maji Rayat
Father- Umapada Maji
Address- Own
(7) Details of Land
Dag no. Classification Remarks Total area Area of Area of
of Dag Land Land
(Acre) holder Holder
807 Danga 3.1900 0.1998 0.63 Acre

Total Dag no. 1
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District- Bankura

Mouza- Shyampur
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(1) Revenue- 342.00 Rs.

(2) Land Area (Acre)- 1.1400 Acre

Khatian No. 1117 [0104112]
J.L.no. 112

P.S- Saltora

(3) Total Dag no. 2

(4) Details of holder (5) Right | (6) Remarks
Name- Buddhadeb Maji Rayat
Father- Bhaktipada
Address- Ledaplas
(7) Details of Land
Dagno. | Classification | Remarks | Total area Area of Area of
of Dag Land Land
(Acre) holder Holder
803 Danga 27.9400 0.0179 0.5000 Acre
807 Danga 3.1900 0.1985 0.6400 Acre

Total Dag no. 2
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Registered No. WB/SC-247 No. WB(Part-1)/2022/SAR-1250

X

Rolkata Gasette

Extraordinary
Published by Authority

AGRAHAYANA 2] WEDNESDAY, NOVEMBER 23, 2022 [SAKA 1944

PART I—Orders and Notifications by the Governor of West Bengal, the High Court, Government Treasury, etc.

GOVERNMENT OF WEST BENGAL
Department of Industry, Commerce & Enterprise
Mines Branch
4, Abanindranath Tagore Sarani (Camac Street), Kolkata-700016

NOTIFICATION

No. 668/CI/O/MIN/GEN-MISS/17/2022 Dated: 22/11/2022

Whereas, the western districts of the state, such as, Birbhum, Paschim Bardhaman, Bankura, Purulia have huge
reserves of minor minerals, like, Black Stone, China Clay & Fire Clay, Quartz & Feldspar etc., majority occurrence of
which is found in private/raiyati land,

And whereas, the State Government was considering that a huge population of women and men workers who are
associated with and earn their living from multiple ancillary industries associated with mining, such as, crushing,
processing and transportation sectors will benefit from a mining policy in Raiyati land,

And whereas, to encourage extraction of these minerals in a sustainable manner, following all statutory environmental
guidelines, the State Government vide notification no. 379-ICE/O/MIN/GEN-MIS/76/2017 dated 24" September 2021,
declared that it will bring out detailed modalities of mining of minor minerals in raiyati land,

Now, therefore, the Governor is hereby pleased to publish the Policy of Mining of Minor Minerals in Private/Raiyati
land for the State of West Bengal.

The Policy of Mining of Minor Minerals in Private/Raivati land

1. Only the Raiyat owning the land can apply for a mining lease. They may apply individually or organise themselves
in a group of Raiyats/Company.All the legal documents shall only be issued in the name of raiyat/group of raiyats/
company thus ensuring complete ownership, responsibility, and equitable social justice.

b

The application shall then be evaluated by district land department regarding authenticity of ownership of land and
be forwarded with their recommendation to the state nodal agency West Bengal Mineral Development & Trading
Corporation Ltd (WBMDTCL).
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3.  WBMDTCL may grant provisional Letter of Intent (LoD)to the raiyat(s) if it is prima facie satisfied. Lol shall be
issued against the payment of an advance fees.

95

Based on provisional LOI, the Raiyat(s) will get mining plan prepared by qualified agency, establish the mineable
reserve and get it approved by the competent authority. Thereafter, he/they shall submit application for Environmental
Clearance (EC) to State Environment Impact Assessment Authority (SEIAA). The Raiyat(s) shall be responsible
for prospecting, determining and finalizing of Mining Plan through qualified agency, obtaining Environment Clearance
(EC) and all statutory clearances/approvals/permissions thus ensuring environment friendly and sustainable mining.

4.  After obtaining EC, Consent to Establish (CTE) & Consent to Operate (CTO) and all statutory clearances approvals/
permissions, the Raiyat(s) shall apply for grant of Mining Lease. A Mining Lease Fee shall be charged before
granting such mining lease amount of which shall be fifty percentage (50%) of value of minor mineral dispatched
in one month as per the environment clearance in rupee term. The advance fees paid while receiving provisional
Lol shall be adjusted.

The value of minor mineral shall be an amount equal to the product of,
O  mineral to be dispatched in a month as per the approved Environment Clearance, and,

O  Assessed price of the minor mineral as determined by the State Government

W

The lease shall be granted for a period of 5 years or till the reserve is exhausted, whichever is earlier, with a
provision of extension for up to 5 years at a time depending upon the mineral reserve established, adhering to
statutory norms at the discretion of the state government. For any extension of mining lease, the Mining Lease Fee

shall be calculated based on the revised approved mining plan/ Environment Clearance at that time and has to be
paid again.

6.  The lessee shall pay royalty, cess, DMF and other statutory payments as applicable and obtain excavation permit
during the entire life cycle of the mines.

The willing lessees of contiguous plots are allowed to execute agreement between/among them for ‘Common
Area Extraction’ to promote scientific and sustainable mining,

The detailed procedure and guidelines for this is placed below:
The Standard eperating Procedure (SoP) proposed by the Department
The following procedure is proposed for granting Mining Leases for excavation of minor mineral on raiyati land.

®  The interested Raiyat/Group of Raiyats/Company as Raiyat shall apply for grant of Letter of Intent (Lol) to
the state nodal agency (WBMDTCL) for an area of minimum 1 Ha on their own land(s) along with land details

for all minor minerals except morrum.
®  This application shall be made on WBMDTCL webportal or any other manner decided by WBDTCL.

®  For morrum, the interested Raiyat/Group of Raiyats/Company as Raiyat shall apply for grant of Letter of

Intent (Lol) to the state nodal agency for any parcel area on which Environmental Clearance (EC) can be
obtained

®  The cost of such application shall be Rs.50,000/-.

®  The application shall then be evaluated by district land department regarding authenticity of ownership of land
and be forwarded to the state nodal agency with their recommendation.

®  As nature of land will also be examined during such evaluation, the applicant may apply for land conversion

simultaneously if the same is needed. Conversion is mandatory before the execution of mining lease.
®  The state nodal agency (WBMDTCL) shall then grant/reject provisional Lol to the raiyat(s).

®  For the issuance of LOI the interested Raiyat/Group of Raiyats/Company as Raiyat shall submit an advance

fees amounting to 1000 times the royalty of the minor mineral per Ha before the issuance of LOI. For eg. is
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any raiyat is applying for a three hectare plot for mining blackstone and the royalty rate for blackstone is Rs
130 per cubic meter, the advance fees will be 3*¥*130*%1000 i.e. Rs 3,90,000. The size of the plot will be
rounded off to the nearest integer for this calculation.

Based on provisional LOI, the Raiyat(s) will get mining plan prepared by qualified agency, establish the
mineable reserve, and get it approved by the competent authority. Thereafter, he/they shall submit application
for Environmental Clearance (EC) to State Environment Impact Assessment Authority (SEIAA). The Raiyat(s)
shall be responsible for prospecting, determining, and finalizing of Mining Plan through qualified agency,
obtaining Environment Clearance (EC) and all statutory clearances/approvals/permissions.

After obtaining EC, Consent to Establish (CTE) & Consent to Operate (CTO) and all statutory clearances/
approvals/permissions, the Raiyat(s) shall apply for grant of Mining Lease. Along with such clearances/
approvals/permissions, the Raiyat(s) shall pay the residual amount of the Mining Lease Fee after adjusting the
advance fees paid at the time of issuance of LOL

One time Mining Lease Fee shall be fifty percentage (50%) of value of minor mineral dispatched in one month
as per the approved environment clearance in rupee term.

The value of minor mineral shall be an amount equal to the product of,
O mineral to be dispatched in a month as per the approved Environment Clearance, and,
O Assessed price of the minor mineral as determined by the State Government

The state nodal agency (WBMDTCL) shall execute the mining lease on behalf of the Industry, Commerce and
Enterprises Department.

The lease shall be granted for a period of 5 years or till the reserve is exhausted, whichever is earlier, with a
provision of extension for up to 5 years at a time depending upon the mineral reserve established, adhering to
statutory norms at the discretion of the state government. For any extension of mining lease, the Mining

Lease Fee shall be calculated based on the revised approved mining plan/environment clearance at that time
and has to be paid again.

The lessee shall pay royalty, cess, DMF and other statutory payments as applicable and obtain excavation
permit during the entire life cycle of the mines.

The willing lessees of contiguous plots are allowed to execute agreement between/among them for ‘Common
Area Extraction’ to promote scientific and sustainable mining.

WBMDTCL shall reserve the right to accept or reject any application without assigning reasons.

By order of the Governor,

VANDANA YADAV
Secretary to the Government of West Bengal.

Published by the Department of Industry, Commerce & Enterprise (Mines Branch), West Bengal and printed at Saraswaty Press Ltd.

(Government of West Bengal Enterprise), Kolkata 700 056.



APPLICATION ID : BNK/BS/2023/1 2 39 %
DATE : 12/01/2023

T = =
Form of Application for Prospecting License cum Mining Lease for Minor Minera
on Private land

]

To

The Secretary to the Government of West Bengal,
Industry, Commerce & Enterprises Department,
Shilpa Sadan, 5th Floor,

4, Abanindranath Tagore Sarani (Camac Street),
Kolkata — 700016

Madam / Sir,
I submit this application under West Bengal Minor Minerals Concession Rules, 2016, in respect of Gazette
Notification No 668/CI/O/MIN/GEN-MISS/17/2022 dated 22.11.2022

I request that prospecting license cum mining lease for exploitation of minor minerals may kindly be
granted .

The required particulars are given below:

Si Particulars
No
1 |Name of the Applicant DHIREN GHOSH
2 |Full postal address of the Applicant VILL- DIGTORE, P.O.- SALTORA, P.S-SALTORA,
DIST.- BANKURA, PIN.- 722158, Sadar, Block -
SALTORA, PS - Saltora, District - BANKURA, WEST
BENGAL
3 |Mobile Number of the Applicant 7001104491
4 |E-mail ID of the Applicant mangal.ghosh50@gmail.com
5 |Aadhar Number of the Applicant 566148944177
6 |PAN of the Applicant CPSPG5362]

7 |Minerals which the applicant intends to mine Black Stone

8 |Period for which the Mining Lease is required in |5
Years

9 |Total extent of the area applied for in Hectare |1.290

10 |Approximate amount to be invested in Rs --

11 |Approximate number of employment to be -

generated

Generated On : 12/01/2023 Page No:1
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Details of land in respect of Prospecting License cum Mining Lease is required :

W

Si Location Details Land Details Owner Details
No
1 |District : BANKURA Mouza : SHYAMPUR Name : DHIREN GHOSH
Subdivision : Sadar J.L. Ne. : 112 Aadhaar : 566148944177
Block : SALTORA L.R. Plot No. : 807 Mobile : 7001104491
PS : Saltora Classification : DANGA
Total Area :1.290 ha
Applied Area : 0.388 ha
2 |District : BANKURA Mouza : SHYAMPUR Name : MANIK MAJI
Subdivision : Sadar J.L. No. : 112 Aadhaar : 902448315998
Block : SALTORA L.R. Plot No. : 807 Mobile : 8637341335
PS : Saltora Classification : DANGA
Total Area :1.290 ha
Applied Area : 0.202 ha
3 |District : BANKURA Mouza : SHYAMPUR Name : AKAL MAIJI
Subdivision : Sadar J.L. No. : 112 Aadhaar : 858346791153
Block : SALTORA L.R. Plot No. : 807 - Mobile : 8637341335
PS : Saltora Classification : DANGA
Total Area  :1290ha
Applied Area : 0.053ha
4 |District : BANKURA Mouza : SHYAMPUR Name :GOPAL MAIJI
Subdivision : Sadar J.L. No. 112 - |Aadhaar : 362079729275
Block : SALTORA L.R. Plot No. : 807 ; Mobile : 8637341335
PS : Saltora Classification : DANGA
Total Area :1.290ha
Applied Area :0.133 ha
5 |District : BANKURA Mouza : SHYAMPUR Name :SHARAD MAIJI
Subdivision : Sadar J.L. No. : 112 Aadhaar : 840732736403
Block : SALTORA L.R. Plot No. : 807 Mobile : 9933658279
PS : Saltora Classification : DANGA
Total Area :1.290ha
Applied Area :0.255 ha
6 |District : BANKURA Mouza : SHYAMPUR Name :BUDDHADEB MAII
Subdivision : Sadar J.L. No. : 112 Aadhaar : 807842297900
Block : SALTORA L.R. Plot No. : 807 Mobile : 9933658279
PS : Saltora Classification : DANGA
Total Area :1.290 ha
Applied Area : 0.259 ha

List of documents provided:

1 Latest copy of LR-ROR of all the plots for which application is made

2 Sketch map with approach road . This has to be prepared and signed by by amin/ surveyor/ competent authority.
Generated On : 12/01/2023 Page No:2



Date :

Place

Up to date copy of rent receipt of all the plots for whi? ieqtion is made
If total area of any plot is not co-terminus with applie

area, then proper demarcation has to be made either by any

registered instrument or by order of any court of law in this regard.
Affidavit & O
1 do hereby declare that the particulars furnished above are correct and I shall furnish all original copies when required.
1 do hereby declare that I shall submit all other details including approved Mining Plan, Environment Clearance (EC)
certificate and others statutory clearances before grant of Mining Lease Deed as per terms of the Grant Order.

I am the main applicant on behalf of group of Raiyat(s) and I have been authorized by the group of Raiyat(s) to apply. The
above-mentioned persons are the exclusive owners of the lands for which application is made. I am attaching duly sworn

in affidavit before the First-Class Judicial Magistrate in this regard.

Yours faithfully,

Signature of the Applicant

Generated On : 12/01/2023 Page No:3



Government of West Bengal

Letter of Intent ( Lol) for Prospecting License-and/ or Mining Lease for mining of minor mineral(s) on private land

LOI No : BNK/BS/2023/1/2023-7 » ‘ LOI Issuance Date : 10/03/2023

To
Name of the Applicant : DHIREN GHOSH
Application Id : BNK/BS/2023/1

References :

Name of the District : BANKURA Name of the Mouza : SHYAMPUR
Name of the P.S. : Saltora JL.No: 112

Minor Minerals applied for : Black Stone Plot No : 807

Applied Area : 1.290 Approved Area : 1.290

Sir/Madam,
Whereas the State Government vide notification no. 379-ICE/O/MIN/GEN-MIS/76/2017 dated 24th

September 2021, declared that it will bring out detailed modalities of mining of minor minerals on
raiyati land.

Whereas the Ratyati Policy was gazette notified vide No. 668/CI/O/MIN/GEN-MISS/17/2022 Dated:
22/11/2022 and Standard Operating Procedure (SOP) for grant of Prospecting License and /or Mining
Lease for minor minerals was also notified by the Department of Industry, Commerce and

Enterprises, Government of West Bengal.

Whereas you made an application as per the details given under reference above for the grant of

Prospecting License-cum-Mining Lease or Mining Lease

Whereas the application was scrutinized and sent to the district authorities as per the SOP and the
concerned ADM and DL & LRO has recommended your application for the grant of LOI for the

Prospecting License-cum-Mining Lease or Mining Lease on Private Land .

And Whereas an amount of Rs 167700.00 only has been deposited by you as the LOI issuance amount
as per the SOP vide banking transaction ID WMDT106597 Dated 06/03/2023 .
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And whereas after careful consideration, your said application is accepted and this Letter of Intent ( Lol) for

Prospecting License-cum-Mining Lease or Mining Lease for mining of minor mineral(s) on private land is

granted subject to the following conditions:

1.
2.

10.

11,

12.

13.
14.

15.

This LOI is valid for a period of 12 months from the date of issuance.

You shall prospect, determine and establish the minor mineral reserve and get it approved by the competent
authority .

- You shall get the mining plan and mine closure plan prepared by the qualified agency, and get it approved

by the competent authority.

You shall submit the application for Environment Clearance (EC) to the State Environmental Impact
Assessment Authority (SEIAA) and get it approved by the competent authority.

You shall obtain the CTO/CTE from the competent authority

During prospecting and mining in the Raiyati land, if the applicant employs workers or contractors, it must
be ensured by the applicant that such engagements are carried out strictly as per applicable labour laws
and rules.

You shall comply with all orders and judgments of judicial authorities including Hon’ble National Green
Tribunals, Hon’ble High Court at Calcutta, and Hon ble Supreme Court of India, and applicable laws, rules,
regulations, notifications, government orders, policies, etc. and obtain all statutory
clearances/approvals/permissions.

You shall make all arrangements for ensuring safety standards and prevention of occupational health
hazards as required by orders and judgments of judicial authorities including Hon’ble National Green
Tribunals, Hon’ble High Court at Kolkata, and Hon’ble Supreme Court of India; applicable laws, rules,
regulations, notifications, government orders, policies, etc.; and best industry practices and standards.

All the aforesaid works and any other in connection with this Prospecting License-cum-Mining Lease or
Mining Lease shall be carried out by you at your own cost.

Storage of Overburden, removal and utilisation of top soil, reclamation and Rehabilitation of land, discharge
of effluents, restoration of flora- all as per provisions of relevant laws, acts and rules AND payment of
royalty and rent etc will be sole responsibility of the applicant.

No claim shall lie against the State Government/ WBMDTCL which may be claimed by any person or
persons in respect of any damage, injury , disturbance all costs and expenses in connection with this
Prospecting License-cum-Mining Lease or Mining Lease .

There shall be no suits or legal proceedings against the State Government/ WBMDTCL relating to disputes
arising out of the area under this Prospecting License-cum-Mining Lease or Mining Lease

This LOI is issued without prejudice to any other order or direction from the court or competent authority.
This LOI does not, in any way, imply the approval of the State Government in terms of necessary clearances
under other relevant/applicable statutory provisions.

You shall also abide by other terms and conditions, if any, of the Notification No. 668/CI/O/MIN/GEN-
MISS/17/2022 Dated: 22/11/2022.
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In case the activities stated above for the granting of mining lease are not completed within the validity period of
the LOI, the LOI will lapse and the authority reserves the right to extend the Lol/ forfeit the advance money
deposited by you.

For granting of the mining lease, you are requested to submit Approved mining reserve/ Geological
reserve, approved Mining Plan, Environment Clearance Certificate, Consent to Establish (CTE), Consent To
Operate (CTO) and others statutory clearances to the WBMDTCL and upload the same on the designated online

portal. Conversion of land and payment of one time mining lease fee is mandatory before the granting of Mining
Lease as per SOP.

The authority reserves the right to revoke this LOI and forfeit the money as deposited , in case of

violation of any of the afore stated terms and conditions at any point of time .

Thanking you,

Issued by : GM NONCOAL

Designation ; Managing Director, WBMDTCL

Place : Kolkata

Address : WBIIDC Building,3rd Floor,
DIJ-10, DJ Block, Sector-11,
Bidhannagar, Kolkata- 700091.

Contact No : 033-2359 0073

Email ID : raiyatipolicy. wbmdtcl@gmail.com

Note: This is a digital document and does not need any signature.
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WEST BENGAL POLLUTION CONTROL BOARD

o R

EsTemneRL é", L‘ FE (Department of Environment, Govemment of West Bengal)
—_— \‘ /) B | Paribesh Bhawan, 104, Block — LA, Sector 111, Bidhannagar
L T /4 \\ e o ; Kolkata — 700 106, Ph.: 2202-3000, Fax : (033)2202-3099

a1 /4 Website: www.whpcb.gov.in, Email: net.wbpeb-wb@bangla.gov.in
Memo No. -2N-90/2025(E) Dated: .02.2026
To
The Secretary

State Level Expert Appraisal Committee, West Bengal,
Paribesh Bhawan, 10A, Block — LA, Sector — I,
Bidhannagar, Kolkata — 700 106.

Sub: Public Hearing for the proposed Shyampur Stone Mine having area of 1.29 Ha. (3.19

Sir,

acres) and production capacity: 23,978.85 cum/ Annum at Mouza & Village — Shyampur, JL
No. 112, Plot No.- 807, PO, PS. & Block: Saltora, Dist-Bankura, Pin-722158 of Dhiren
Ghosh.

Enclosed please find herewith the following documents for the aboire mentioned project
towards environmental clearance by the State Environment Impact Assessment Authority,

Government of West Bengal.

1)
2)

3)
4)

Chronology of events leading to Public Hearing. (Annexure —1).

Minutes of Public Hearing dated 31.12.2025 at the meeting hall of Saltora Block Office, Dist
— Bankura, West Bengal. (Annexure — i). : : ,

Copy of attendance of panel members and others in Public Hearing. (Annexure — Il1).

One pen drive containing the videography of the public hearing. (Annexure — V).

Yours faithfully,

Sd/-

Chief Engineer (EIM Cell)
West Bengal Pollution Control Board

Enclo: As stated.

Memo No.[ 25 (1) -2N-90/2025(E) Dated:03 .02.2026 |

. Copy to: G
ri Dhiren Ghosh, Vill-Digtore, P.O+P.S-Saltora, Dist-Bankura, Pin-722158.

N/ O b V-
\) ye\!;\w

Chief Engineer (EIM C
West Bengal Pollution Control Board
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Annexure-I
Chronology of events leading to Public Hearing

1) Copy of the letter from the Additional District Magistrate (LR}, Dist — Bankura dated 11.11.2025

(copy enclosed).

2) Letter of circulation of copies of Executive Summary and EIA / EMP of the project on 19.11.2025
(copy enclosed).

3) Notification of public Hearing in three local dailies published in “The Millennium Post”,
“Aajkaal” and “Sanmarg” on 18.112025 (copy enclosed).

4) Holding Public Hearing at the meeting hall of Saltora Block Office, Dist — Bankura, West Bengal
on 31.12.2025.

Copies of Executive Summary with EIA/EMP report were available for p;zblic scrutiny in the offices
of:
1. Office of the District Magistrate, Bankura, Govt. of West Bengal.

Office of the Additional District Magistrate (L.R.), Dist — Bankura, Govt. of West Bengal.
3. Office of the Sub-Divisional Ofﬁcér, Bankura Sadar Sub-Division, Dist — Bankura.

4. Office of the Block éeve!opment Officer, Saltora Development Block

Office of the General Manager, D.L.C,, Bankura.
Office of the Sabhadhipati, Bankura Zilla Parishad.

5
6
7. Office of the Saltora Panchayet Samity, Dist — Bankura
8. Office of the Saltora Gram Panchayat, Bankura.

9

The Environmental Engineer, WBPCB, Durgapur Regional Office, Sahid Khudiram Sarani,
City Centre, Durgapur, PIN — 713216, Dist — Paschim Bardhaman.

10. Department of Environment, Govt. of West Bengal, Pranisampad Bhavan, 5t Floor, LB-2,
Sector — Ill, Bidhannagar, Kolkata 700 106.

11. Ministry of Environment, Forests & Climate Change, Integrated Regional Office, Kolkata,
IB-198, Sector — i1, Salt Lake City, Kolkata — 700 106.

12. Head Office of West Bengal Pollution Control Board, Paribesh Bhawan, 10A, Block-LA
Sector-lli, Bidhannagar, Kolkata — 700 106.
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GOVERNMENT OF WEST BENGAL

OFFICE OF THE DISTRICT MAGISTRATE & COLLECTOR
BANKURA

(REVENUE MUNSHIKHANA)

Email : rmsectionbankura2015@gmail.com

Memo No: 24 | 3/RM Dated: /sy /11/2028

To

The Chief Engineer (EIM Cell},

West Bengal Pollution Control Board,

Department of Environment, Govt. of West Bengal,
Paribesh Bhawan, 10A, Block-LA, Sector-III, Bidhannagar,

Kolkata-700106 (WB]} (debasarkar69agmail.com].

Sub: - Public Hearing of M/S. Dhiren Ghosh for Shyampur Stone Mine having area
of 1.29 Ha. and production capacity: 2,3978.85 cum /Annum (DSR POTENTIAL
CGCDE-BNK-BS-ZONE-01), Mouza — Shyampur, JL No.-112, Plot N¢. -807, P.O., P.S.
& Block: Saltora, Dist. - Bankura, Pin - 722158

Ref: - Your Office Memo No. 1222-2N-90/2025 (E] dated: 03/11/2025

Sir, '
The apropos above captioned subject, 1 am directed to inform you that, the
Public Hearing for proposed aforesaid project may be fixed on 31/12/2025 at 12:00
PM onwards at the meeting hall of Saltora Block Office, Bankura. The Additional
District Magistrate (L.R}, Bankura will preside over the meeting.
This has a reference to the letter vide No. 1222-2N-90/2025 (E} dated:

03/11/2025
Yours faithfully,

aéwtt

Additional District Magistrate
Bankura.

h [ w
L.R}

Memo No. g% /1(4)/RM. Dated. (/- / I/ /2025

Copy forwarded for information and with a request to attend the: hearing to:
(1) The Sub-Divisional Officer, Bankura Sadar.
{2) The Officer-in-Charge, Industry Cell, Bankura.
(3) The Karmadhakshya, Janaswasthya-O-Paribesh Sthayee Samity, Bankura Zilla

Parishad, Bankura
QESL“ AAAnn T
11

(4) The Block Development Officer, Saltora
Additional District Magistrate {

Bankura.

4

[

Page 1 of 2
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Memo No. 2Ul3F /1(4)/1(2} /R.M. Dated. ff /11 ./2025
Copy forwarded for information to: 3 .
(1} The Superintendent of Police, Bankura with a request to arrange to depute Police

Personnel at the venue for maintenance of Law & Qrder.
(2) The CA to the District Magistrate, Bankura with a request to place it before the

authority for kind perusal.

8"'——_’ [il ht‘zg"‘

Additional District Magistrate (L.R),
Bankura

Page 2 of 2



; A‘nw\ exuye—1I Kgfr W - )4,)

— WEST BgléAQPOLLUTIGN CONTROL BOARD
_WESTBENWGAL- \‘I L FE ! {Department of Environment, Government of West Bengal)
] % / 1 Paribesh Bhawan, 104, Block — LA, Sector 111, Bidhannagar
LY T 14 (/ Liene Kolkata— 700 106, Ph.: 2202-3000, Fax : (033)2202-3099

b\ | /4 Website: www.wbpch.gov.in, Email: net. wbpcb-wb@bangla.gov.in
!ng/f”" "‘z >
Memo No. -2N-90/2025(E) ‘Dated: |9 .11.2025
" CIRCULAR

It is hereby informed §hat a Public Hearing will be held on 31.12.2025 at 12:00 Hrs at
the meeting hall of‘Saitcra Block Office, Dist — Bankura, West Bengal for the proposed
Shyampur Stone Mi'ne having area of 1.29 Ha. (3.19 acres) and production capacity:
23,978.85 cum/ Annum at Mouza & Village — Shyampur, JL No. 112, Plot No.- 807, PO,
PS. & Block:_Saitora, Dist-Bankura, Pih—722158 of Dhiren Ghosh. Paper notification in
this respect may kindly be seen in “The Millennium Post”, “Aajkaal” and “Sanmarg”

dated 18.11.2025.

In this regard copies of the draft EIA / EMP report and Executive Summary of the
project along with soft copies a‘re sent herewith for record and for access to the general
public for their information and participation of locally affected persons in the Public
Hearing on 31.12.2025. Special care against any damage or pilferage of the draft EIA /
EMP report and Executive Summary copies should be taken as these are very much

limited in number.

Chief Engineer (EIM Cell)
West Bengal Pcllution Control Board

sfe

e

3%
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Memo No.’gqﬂifzd-w}mzscs) Dated: 19 .11.2025

Copy forwarded with copies of draft EIA / EMP report, Executive Summary (English and Bengali)
along with soft copies: - :

1. Office of the District Magistrate, Bankura, Govt. of 1 Set of Executive summary in
West Bengal. English & Bengali and one draft EIA /
EMP report

2. Office of the Additional District Magistrate (L.R.), -Do-
Dist — Bankura, Govt. of West Bengal. :

3. Office of the Sub-Divisiona! Officer, Bankura Sadar -bo-
Sub-Division, Dist — Bankura.

4. Office of the Block Development Officer, Saltora : -Do-
Development Block

5. Office of the General Manager, D.I.C,, Bankura: -Do-
6. Office of the Sabhadhipati, Bankura Zilla Parishad. -Do-
7. Office of the Saltora Panchayet Samity, Dist — s : -Do-
Bankura
8. Office of the Saltora Gram Panchayat, Bankura. -Do -
9. The Environmental Engineer, WBPCB, Durgapur -Do-
Regional Office, Sahid Khudiram Sarani, City Centre,
Durgapur, PIN — 713216, Dist - Paschim
Bardhaman.
10. Department of Environment, Govt. of West Bengal, -Do-
Pranisampad Bhavan, 5" Floor, LB-2, Sector — I,

Bidhannagar, Kolkata 700 106.

11. Ministry of Environment, Forests & Climate Change, -Do-
Integrated Regional Office, Kolkata, I1B-198, Sector —
lil, Salt Lake City, Kolkata — 700 106. :

12. Head Office of West Bengal Pollution Control Board, -Do-

// “  Paribesh Bhawan, 10A, Block-LA, Sector-lil, g e
Bidhannagar, Kolkata — 700 106. ' 5 \r}a%
A EBNNTEN

Chief Engineer (EIM Cell)
West Bengal Pollution Control Board
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Attendance of the Panel Members present in the Public Hearing for the proposed Shyampur Stone
Mine having area of 1.29 Ha. (3.19 acres) and production capacity: 23,978.85 cum/ Annum at Mouza &
Village — Shyampur, IL No. 112, Plot No.- 807, PO, P.S. & Block: Saltora, Distféankura, Pin-722158 of Dhiren
Ghosh scheduled on 31.12.2025 at 12;00 Hrs. at the Meeting Hall of Saltora Block Office, Dist — Bankura,

West Bengal.
SL No. Name & designation Signature
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" Attendance of the public present in the Public Hearing for the proposed Shyampur Stone Mine having
area of 1.29-Ha. {3.19 acres) and production capacity: 23,978.85 cum/Annum at Mouza & Village —
Shyampur, JL No. 112, Plot No.- 807, PO, P.S. & Block: Saltora, Dist-Bankura, Pin-722158 of Dhiren
Ghosh scheduled on 31.12.2025 at 12:00 Hrs. at the Meeting Hall of Saltora Block Office, Dist — Bankura,

West Bengal.
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PROCEEDINGS DF THE PUBLIC HEARING HELD Oy 31-12-2025 AT 12-00 NOON AT THE MEETING HALL OF
BLOCK DEVELOPMENT OFFICE, SALTORA, DIST BANKURA, WEST BENGAL FOR THE PROPOSED
SHYAMPUR STONE MINE OVER AN AREA OF 1,79 HA {3.19 ACRES) AT MOUZA: SHYAMPUR, J.L NO. ~
112, PLOT NO, — 807, P.5. & BLOCK: SALTORA, GRAM PANCHAYAT: SALTORA, DISTRICT: BANKURA,
WEST BEMGAL BY M/5. DHIREN GHOSH.

ari Dhiren Ghosh (hencefarth termed as Project Proponsnt] submitted an zpplication to the West Bengal
Pollution Centrol Board (herein after referred ta as the State Board) for conducting & Puklic Hearing for
proposed Shyampur stone mine over zn area of 1.29 Ha {3.19 Acre) at the Shyampur Mouza, 1L No. -
112, Plot No. — BO7, PS5 & Siock: saltora, Gram Panchayat: Saliora, Dist: Bankura, West Bengal, The
Environmental Clearance (EC) for the said project is required to be obtained from State Environmental
lmpact Aszsessment Authority, W.B after conducting Fublic Hearing,

Accordingly, the State Board conducted the Public Hearing on 31-12-2025 a1 12:00 noon at the megsting
Hzll, Block Development Office, Saltora, Bankura, Dist —Bankura, West Sengal. A considerable gathering
af peaple was present during the hearing. List of the panel members and olhers present during the public
hearing is enclosed as Annexure,

2ri Vivek Dattatraya Bhasme, 185, Additional District Magistrate [LR) & [ & LRED, Bankura presided over
the hearing.

The Public Hearing started with 2 welcome note from Sri Kunal Sahoo, Assistant Enviranmental Engineer
i Cell, West Bengal Pollution Control Board. He briefed the audience about the modalitias and
significance of Public Hearing, which is part of Public Consultation process under ELA Naotification, 2006
and it's subsequent amendments. He also gave an overview of the proposed project to the altending
public and reguested the gathering present at the hearing to come up with relevant questions and
suggestions regarding the proposed project after listening carefully the presentation to be given by the
project proponent, He also informed thal proceedings of the Public Hearing along with videography will
be forwarded to the approprigte authorities for their consideration for se tting up af the propased project

With due permission of 5ri Vivek Dattatraya Bhasme, 145, Additional District Magistrate (LR) & DL & LRO,
Bankura and Chairman of the public hearing, Sri Kunal Sahco requested the project proponent, to describe
the details of the proposed project.

On behalf of the project propenent, Mr. Swarup Kumar Tripathy, of the environment consultancy figm
(M5 Anacon Laboratories Pt Ltd -Nagpur) engaged by the project proponent, narrated the proposed
project. He explained the locational details of the project and basic requirements [ike land, water,
manpower, etc. for the proposed project. He infarmed that the pollution patential invalved in the project
activities will be well taken care of by the project proponent and elabarated on the steps to be taken for
environmental pollution controd, afforestation program/green-belt development.

Druring the discussion, the panel members and the others present in the public hearing came up with
queries / suggestions with respect to the proposed project, which are noted below:

Sri Manbodh Pramanik of vill-Ledapalash, requesied the project to elaborate briefly about the
Empioyment oppartunity for the proposed project and details of Corporate Environment Responsibility

{CER) program 1o be undertaken. e
o=
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The representotive of the project ;
proponent elarifisd ;
Siinaes £ Labhs snd the % o iy ﬁ thet total _E'.I"CIJ-E'{'I cosf I.'If the JJ."IJW.'I'E'E’ D.I"-I'.'Ij-E'[I' "

Sl A CER e . _P"GIE'E! ie. Rupees 1.25 Lakhs will be utilized under CER pregram. He
itiatives will include plentotion of 150 sapiings, construction of benches amd tolfet

at Shyampur High Schopi, He also mentioned thet o
[} r : _II # q
ond preference will be given ta the local villagers, PR RSP AT Anar e s ot

sri &krur Mondal, of Vill- Arunia, re
' ; + Tequested the project proponent to ghe maximum employment
opportunity to local people. | prep E plovm

The..represenm[‘ﬁlié of :fn'r-E'_prﬂfE'ﬂ proparent clarified thet totel 20 nos. of people will be engoged for this
project ond preference will be giver to the tocal villogers.

5l :I.uhal Majhl c_n! 'u'ill-?.edapal.:ls?'r. expressed his concern about the possibility of dust pollution due to
mining _ﬂﬂﬂ'-'l't'h' including transportation and requested the project proponent o take necessary
precautionary measures in this regard,

The representative !-'-‘f the project proponent mentioned thot necessary preventive meosures such os
covered tronspartotion, suppression of roed dust by reguiar water sprinkling and plontation of trees will
be undertaken to contral dust pollutinn,

5ri Ohiren Mandal of Vill- Digtere, requested the praject proponent to develop and maintain the greenbelt
a5 shawn in the presentation,

The representative of the project proponent assured that obout 1050 nas. of soplings will be plonted in
[fiest twa yeors end maintenonce will be done for next three years.

5ri Nabhik Barul of Vill-Digtore requested the project propanent to provide employment to the facal
villagars,

The representative af the project proponent mentianed thot tatal 20 nos. of people will be engaged for
this projfedt and preference will be given to the local wWilagers,

5ri Uttam Mondal of Vill-Dhotula, requested the project proponent to increase the number of manpower
in the project.

The representative of the project proponent mentioned thot opprax. 20 nos. of people will be engaged for
this prafect end preference will be given to the local wilogers. He olso asswred thot if eny requirament aof
odditivnol monpower will arise in future the profect proponent will consider for further employment of
local peaple.

%ri Vivek Choudhary of Vill-Saltora hoped that the proposed stone mining project will help in the economic
development of the locality and requested the project proponent for development of local infrastructure.

The representative of the praject groponen! clarified thot development of local infrostructure will be done
in consultation with local authority.
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te dust pollution, mentioned that project proponent should
provide CCTV camera and complaint b

in the mining area. He also requested the project proponent to
plant trees and conduct CER activities in tonsultation with local authority.

Finally, the public hea ring was conclude
after taking consent fram Sri Vivek Datta

Bankura with hope that the project prov
panel members prasent in the public b

d by Sri Kunal Sahoo, Assistant Environmental Engineer, WBPCR
traya Bhasme, 145, Additional District Magistrate (LR) & DL & LRO,
panent will comply with all the suggestions given by the public and
earing and maintain all the environmental rules & regulations,

-J-'-/:LLmﬂJ g-.;'«}j'h-.:- . W

ari Kunal Sahon
Asst. Environmental Engineer, EiM Cell
West Bengal Pollution Control Board

Shri Vivek Dattatraya Bhasme, 145
Additional District Magistrate (LR} & DL & LRO,
Bankura
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA,
WEST BENGAL

0. A NO. 19/2026/EZ

In the matter of :
Ankur Sharma
...... Applicant
-Versus-

State of West Bengal & Ors.
....Respondents.

COUNTER AFFIDAVIT ON
BEHALF OF RESPONDENT
NO. 14

Krishnendu Bera
Advocate, High Court, Calcutta
Mob: 9804470595 (M)
Email :
krishnendubera87@gmail.com




